
 181.0  Banking  Compnies
 (Acquisition  and  Transfer  of
 Undertakings)  Amendment  Bill

 Amendment  No.2  was  put  and  negatived.

 MR.  CHAIRMAN:  The  question  is:

 “That  the  Bill  further to  amend  the  Bank-
 ing  Companies  (Acquisition  and  Transfer  for
 Undertakings)  Act,  1970  and  the  Banking
 Companies  (Acquisition  and  Transfer  of
 Undertakings)  Act,  1980,  be  taken  into  con-
 sideration.”

 The  motion  was  adopted.

 MR.  CHAIRMAN:  The  House  will  now
 ake  up  clause  by  clause  consideration  ofthe

 ill.

 MR.  CHAIRMAN:  The  question:

 “That  Clauses  2  and  3  stand  part  of  the
 Bill.”

 The  motion  was  adopted.

 Clauses  2  and  3  were  adopted  to  the  Bill

 MR.  CHAIRMAN:  The  question  is:

 “That  clause  1,  the  Enacting  Formula
 and  the  Long  Title  stand  part  of  the  Bill.”

 The  motion  was  adopted.

 Clauses  1,  the  Enacting  Formula  and  the
 long  Title  were  added  to  the  Bill.

 THE  MINISTER  OF  FINANCE  (SHRI
 MANMOHAN  SINGH):  |  beg  to  move:

 “That  the  Bill  be  passed.”

 MR.  CHAIRMAN:  The  question  is:

 “That  the  Bill  be  passed.”

 The  motion  was  adopted
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 NATIONAL  HIGHWAYS  (AMENDMENT)
 BILL*

 [English]

 THE  MINISTER  OF  STATE  OF  THE
 MINISTRY  OF  SURFACE  TRANSPORT
 (SHRI  JAGDISH  TYTLER):  ।  beg  to  move-

 “  That  the  Bill  further  to  amend  the
 National  Highways  Act,  1956,  be  taken  into
 consideration.”

 Sir,  with  your  permission  |  would  like  to
 say  a  few  words  while  moving  the  National
 Highways  (Amendment)  Bill  for  considera-
 tion  and  approval.

 The  activities  of  the  National  Highways
 and  other  matters  connected  therewith  are
 governed  by  the  National  Highways  Act,
 1956  (Act  48  of  1956).  The  total  length  of  the
 National  Highways  in  the  country  at  present
 15  33,689  kilometres.  though  the  National
 Highways  network  constitute  of  only  two
 percent  of  the  total  road  length  in  the  coun-
 try,  they  carry  over  40  percent  of  the  total
 traffic.

 18.00  hrs.

 In  view  of  the  constraints  of  budgetary
 resources  and  growing  requirements  of  the
 Highway  Sector,  there  is  need  to  augment
 resources  through  mobilization  of  extra
 budgetary  resources for  properdevelopment
 and  upkeep  of  National  Highway  system.  In
 this  connection,  levy  of  fees  for  use  fo  noti-
 fied  sections  of  National  Highways  would
 facilitate  such  augmentation  of  the  resources.
 The  proposal  enabling  the  Government  of
 India  to  levy  fee  requires  amendment  of
 Sections  7  and  9  of  the  National  Highways
 Act,  1956.

 **  Published  in  the  Gazette  of  India,  Extraordinary,  Part,  ॥,  section  2,  dated  19.8.1992
 **  Moved  with  the  recommendation  of  the  President.
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 The  principle  of  levying  fees  is  not  new
 as  there  already  exists  a  provision  under
 Section  7  of  the  National  Highways  Act  for
 levy  of  fees  at  such  rates  as  may  be  laid
 down  by  Rules  made  in  this  behalf  for  serv-
 ices  or  benefits  rendered  in  relations  to  the
 use  of  ferries,  temporary  bridges,  tunnels
 and  permanent  bridges  costing  more  then
 Rs.100  lakhs  which  were  openedtotraffic  on
 or  after  1.4.1976.  This  provision  is  appli-
 cable  for  such  bridges  till  the  entire  cost  of
 construction  and  maintenance  etc.  is  recov-
 ered.  The  amount  S0  recovered  is  ploughed
 back  for  the  development  of  National  High-
 way  system  in  the  country.  The  proposed
 amendment  to  Section  7  of  the  Act  will  en-
 able  the  Governmentto  levy  fees  on  notified
 sections  of  National  Highways:  the  manner
 and  the  period  for  levy  of  fees  will  be  deter-
 mined  on  acase  to  case  basis ०  be  provided
 under  the  Rules.  The  levyof  fees  on  notified
 sections  of  roads  will  enable  Government  to
 provide  improved  or  better  facilities  on  the
 National  Highway  system.  |  may  also  like  to
 inform  the  honourable  House  that  such  levy
 of  fees  is  in  vogue  in  a  number  of  developed
 and  developing  countries.

 Section  9  of  National  Highways  Act
 provides  for  the  framing  of  rules  on  matters
 specified  therein.  Since  the  lavy  of  fee  on
 certain  selected  stretches  of  National  High-
 ways  is  not  covered  under  the  existing  pro-
 visions,  itis  necessary to  amend  Section  9to
 provide  for  framing  of  rules  relating  to  the
 rates  at  which  fees  for  services  rendered  in
 relation  tothe  use  of  National  Highways  may
 be  levied  and  the  manner  in  which  such  fees
 shall  be  collected  under  Section  7  of  Na-
 tional  Highways  Act.  Itis  proposed to  amend
 Sections  7  and  9  accordingly.

 Now  |  commend  the  Bill  to  the  House.

 MR.  CHAIRMAN:  Motion  moved:
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 “That  the  Bill  further  to  amend  the  Na-
 tional  Highways  Act,  1956,  be  taken’  into

 consideration.”

 There  are  some  amendments.

 Shri  Rajendra  Agnihotri  not  present.

 Shri  Rasa  Singh  Rawat.

 PROF.  RASA  SINGH  RAWAT  (Ajmer):
 |  beg  to  move:

 “That  the  Bill  be  circulated  for  the  pur-
 pose  of  eliciting  opinion  thereon  by  the  30th
 October,  1992.”  (2)  ।

 MR.  CHAIRMAN:  Shri  Girdhari  Lal
 Bhargava -  not  present

 Shri  Dau  Dayal  Joshi.

 [Translation]

 SHRI  DAU  DAYAL  JOSHI:  Sir,  |  beg  to
 move:

 “That  the  Bill  be  circulated  for  the  pur-
 pose  of  eliciting  opinion  thereon  by  the  6th
 November  1992”  (4)

 [English]

 MR.  CHAIRMAN:  Shri  Anna  Joshi  not
 present.

 Amendment  No.6  Shri  Girdhari  Lal
 Bhargava  not  present.

 Shri  Kashiram  Rana.

 THE  MiNISTER  OF  STATE  IN  THE
 MINISTRY  OF  PARLIAMENTARY AFFAIRS
 AND  MINISTER  OF  STATE  IN  THE  MINIS-
 TRY  OF  SCIENCE  AND  TECHNOLOGY
 (DEPARTMENT  OF  ELECTRONICS  AND
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 DEPARTMENT:  OF  OCEAN  DEVELOP-_
 MENT)  (SHRI  ।  RANGARAJAN
 KUMARAMANGALAM):  Sir,  |  would  like  to

 interrupt  for  a  minute.

 |  have  a  request  that  after  this  Bill  is

 passed,  Half-an-Hour  discussion  my  be  taken
 up.  ।  7e  can  complete  this  Bill  before  7.30

 p.m.,  then  instead  of  going  into  the  other  list
 of  business,  |  request  the  House  to  take  up
 Half-an-Hour  discussion,  Otherwise,  we  will
 take  Half-an-Hour  discussion  at  7.30  p.m.

 MR.  CHAIRMAN.  Shri  Kashiram  Rana.

 aa
 +  [Translation]

 SHRI  KASHIRAM  RANA  (Surat):  Mr.
 Chairman,  Sir,  Lam  sorry  to  say  that  |  o०  not

 support  the  Amending  Bill  brought  by  the
 hon.  Minister  to  amend  the  National  High-
 ways  Act.  Presenting  the  Billthe  hon.  Minis-
 ter  has  said  that  the  length  of  the  national

 highways  have  increased  considerably  to-

 day.  The  main  reason  for  the  present  day
 ircumstances  is  that  the  priorities  were  not

 fixed  and  if  they  were  fixed,  then  there  has
 been  negligence  in  them.  |  would  like  to

 present  some  statistics  here.  The  Govern-
 ment  spent  a  sum  of  Rs.  1481  crore  in  the
 Seventh  Five  Year  Plan.  While  the  hon.
 Minister  demanded  a  sum  of  Rs.  7850  crore
 forthe  development,  construction  and  main-
 tenance  of  the  national  highways,  assum  of
 Rs.  2465  crore  has  been  allotted  for  the

 purpose.  |  oo  not  want  to  confine  myself  to
 the  Eight  Five  Year  Plan  alone.  The  attention
 that  should  have  been  paid  by  Government
 since  1947  to  the  development  of  national

 highways,  has  not  been  paid.  So,  |  wouid,
 like  to  say  that  as  much  priority  should  have

 been  given  to  the  transportation  as  we  give
 ore  and  industry  and  good  ar-

 rangement  should  have  been  made.  Our

 country  is  marching  ahead  towards  industri-
 alisation,  so  it  is  quite  necessary  that  there
 should  be  good  national  highways  for  the

 facility  of  transportation.  But  attention  was
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 not  paid  to  it.  |  would  like  to  tell  the  hon.

 Minister  that  our  objective  and  aim  of  devel-

 oping  national  highways  will  not  be  fulfilled

 merely  by  bringing  a  Bill.  Therefore,  we  will
 have  to  fix  priority  for  it  if  we  have  to  expand
 transportation,  and  improve  the'condition  of
 national  highways  and  increase  their  length.
 135  proposals  have  been  received  from  all
 States  of  the  country for  the  Eighth  Five  year
 Plan  and  a  proposal  for  nearly  a  length  of
 47556.0  kms.  has  also  been  received for  which
 an  expenditure  of  Rs.  13,349  crore  is  esti-
 mated  to  be  spent  while  only  a  sum  of  Rs.
 2467  crore  has  been  allocated  for  that.  ।
 seems  that  if  this  way  of  allocating  funds
 continues,  then  we  will  not  be  able  to  utilize
 national  highways  which  we  want  to  utilize
 forthe  development  of  the  country.  We  have
 to  fix  priorities  for  construction  of  National

 Highways.  We  have  to  pay  more  attention  to
 it  for  providing  transport  facilities  and  grow-
 ing  industrialisation,  in  our,  Five  Year  Plans.

 Mr.  Chairman,  Sir,  secondly,  |  would
 like  to  say  that  the  intentions  of  the  Govern-
 ment  in  bringing  forward  this  Bill  are  not

 good.  The  Governmentis  going to  entrust  all

 responsibilities  to  the  private  sector.  It
 seemed  that  there  would  be  some  changes
 in  respect  of  economic  policies  in  the  Bill.  4
 big  change  is  going  to  take  place  in  the
 country.  The  present  Billis  an  example  ofthe
 trend  of  privatization  taking  place  in  the

 country.  |  would  like  to  say  that  this  Bill  has
 been  brought  forward  here  just  to  give  impe-
 tus  to  privatization,  The  country  and  its  Na-

 tional  Highways  should  be  developed.  Since
 we  failed  to  make  development  and  arrange
 resourced  10  व  proper  way  we  are  entrusting
 it  to  the  private  sector.  |  want  to  relate  the
 future  problem  that  would  crop  up  after

 passing  of  this  Bill.  ।  was  the  same  Govern-
 ment  when  the  All  India  Trucks  Association
 went  on  strike  some  days  ago.  They  had
 made  a  demand  for  abolition  of  Octroi.  The
 Ministers  of  the  same  Govern  menthad  given
 an  assurance  to  withdraw  Octroi  {rom  the
 Union  Territory.  Therefore,  |would  like to  say
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 that  the  Government  is  shirking  its  responsi-
 bility  by  inviting  the  private  sector.  It  shows
 that  the  Government  is  not  discharging  its
 responsibility  for  public  welfare  and  indus-
 trial  development.  it  will  create  difficulties.
 Management  of  the  highways  will  be  di-
 vided.  Ehere  will  be  tunnels  and  bridges  on
 the  National  Highways.  Difference  agencies
 will  look  after  their  protection.  ॥  willcreate  a
 situation  like  demand  for  abolition  of  Octroi
 tax  and  holding  strike  for  the  same  by  truck
 operators.

 Sir,  different  Octroi  posts  will  be  in-
 Stalled  in  the  private  sector.  With  that  a
 situation  like  abolition  of  Octroi  tax  would  be
 created.  Therefore,  |  cannot  support  it.  The
 main  reason  is  that  the  Government  has  not
 given  required  priority  for  the  development
 of  national  highways.  The  Government  does
 not  intend  to  discharge  its  reponsibility.  ॥
 would  cause  numerous  difficulties  for  the
 people  towards  which  |  would  like  to  draw

 your  attention.

 Sir,  With  the  passing  of  this  Bill  more
 and  more  people  will  fall  victims  of  corrup-
 tion.  ।  will  belie  Government's  claimto  elimi-
 nate  corruption.  The  private  sector  will  col-
 lect  more  toll  tax.  They  will  do  excess  and
 deteriorate the  law  and  order  situation.  It  will
 create  more  corruption.  |  wouldlike  totelithe
 hon.  Minister that  the  intentions  of  the  Gov-
 ernment  for  bringing  forward  this  Bill  are  not
 good  because  the  Government  or  the  hon.
 Minister  has  not  assessed  its  onslaughts.

 Sir,  today  the  condition  of  National
 Highways  is  very  bad.  ।  have  told  you  earlier
 that  many  State  Governments  have  de-
 manded  construction  of  National  Highways.
 the  Government  does  not  consider  them  for
 years  for  want  of  funds.  That  is  how  National
 Highways  are  not  developed.  As  per  the
 figures,  today  there  are  National  Highways
 on  33,612  km  stretch  of  roads  out  of  which
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 6400  kms.  are  single  lane.,  Accidents  occur
 due  to  these  single  lanes.  Mostly  accidents
 occur  due  to  bad  condition  of  these  single
 lanes.  The  Ahmedabad-Bombay  National
 Highway  No.8  is  an  exampie  of  it.  ।  is  highly
 congested  and  heavy  traffic  runs  on  it.  No
 National  Highway  is  an  congested  as  it.  A

 heavy  traffic  runs  on  it.  lamdistressedto  say
 that  the  Government  has  never  considered
 to  convert  it  into  two  or  four  lanes.  Recently,
 the  Government  had  decided  to  convert  the
 Ahmedabad-Baroda-National  Highway,  a
 distance  of  120  kms.  into  four  lanes.  Sir,  the
 construction  work  of  four  laning  of  the  ex-
 press  way,  adistance  of  120.0  kms  has  not
 been  completed  even  after  four  years.  |
 received  the  reply  just  now.  Last  week  when
 |  asked  about  it,  |  was  told  that  there  had
 been  a  delay  for  want  of  funds.  They  were
 examining  it.  Sir,  what  |  mean  to  say  is  that
 the  Government  has  not  so  far  paid  any
 attention  to  the  region  where  there  ७  aheavy
 traffic  congestion.  |  would  like  to  make  a
 demand  that  the  picposed  express  highway
 from  Ahmedabad  to  Baroda  should  be  ex-
 tended  upto  Bombay.  But  the  Government
 has  never  made  any  effort  to  meet  the
 demand.

 थ

 Sir,  the  Governmentis  entrusting  High-
 ways  to  private  sectors.  The  State  Govern-
 ments  construct  a  number  of  bridges.  In
 Gujarat  also  toll  tax  is  collected  for  plying
 vehicles  on  bridges  which  cost  more  than
 Rs.  25  lakhs.

 MR.  CHAIRMAN:  There  is  a  list  of  five
 members  of  your  party.

 SHRI  KASHIRAM  RANA:  Sir,.  |  will
 conclud  within  five  minutes.  Through  you,  |
 would  like  to  tell the  hon.  Minister that  this  Bill
 has  beun  brought  forwards  for  the  purpose
 of  mobilising  resources  for  National  High-

 ”

 ways.  Itseems  that  the  Government  is  trying
 to  shirk  its  responsibility  by  entrusting  the
 Highways  to  the  private  sector.  Sir,  |am  not
 talking  of  major  Highways.  |  am  talking  of
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 congestion.  Several  years  have  been  spent
 for  the  construction  of  a  junction  there.  |
 have  been  asking  for  it  for  last  three  years
 but  no  department  paid  any  attention  to  it.
 There  is  a  big  congestion  on  the  National
 Highway  from  284  to  287  kms.  Many  agita-
 tions  have  been  launched  there  and  several
 people  have  died.  Even  then  the  Govern-
 ment  is  not  paying  attention  to  it.  Today
 many  accidents  occur  due  to  lack  of  proper
 development  of  National  Highways.  Hun-  ।

 dreds  of  people  die  there.  We  must  develop
 National  Highways.  Entrusting  all  responsi-
 bilities  to  private  sector  will  create  a  disas-
 trous  situation.  Ihave  its  experience.  ।  would
 have  been  good  had  there  been  competi-
 tion.  But  steadily  moving  towards  privatiza-
 tion  will  give  rise  to  corruptions  and  cause
 excesses.  ।  will  create  hardship  for  the
 people.  With  these  words  |  oppose  the  Bill
 presented  by  the  hon.  Minister.  |  thank  you
 for  giving  me  time  to  speak.

 [English]

 MR.  CHAIRMAN:  Now,  Shri  Anantrao
 Deshmukh  may  speak.  |  would  request  the
 hon.  Member  to  complete  in  five  minutes.
 There  are  nine  Members  to  speak  from  his
 party.

 SHRI  ANANTRAO  DESHMUKH
 (Washim):  Mr.  Chairman,  Sir,  |  will  try  to  be
 very  brief.  |  will  not  take  more  than  six  or
 seven  minutes.

 MR.  CHAIRMAN:  Then,  |  should  have
 asked  you  to  speak  for  four  minutes.

 (Interruptions)

 SHRI  ANANTRAO  DESHMUKH:  Mr.
 Chairman,  Sir,  while  extending  my  support
 to  this  Bill,  there  are  two  points  on  which  |
 want  to  seek  a  Clarification.

 At  the  outset  of  his  speech,  hon,  Mem-
 ber  has  said  something  about  giving  the
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 work  to  private  sector.  |  see  nowhere  in  this
 Bill  where  it  has  been  envisaged  that  the
 hon.  Minister  proposes  to  give  this  work  to
 the  private  sector.,  it  has  got  a  very  limited
 scope.  The  Government  wants  to  levy  cer-
 tain  taxes  ona  section  of  National  Highways
 which  will  be  notified  later.  This  is  the  only
 scope  this  Bill  has  got.  There  is  another  thing
 which  the  hon.  Member  has  said  and  that  ७
 about  this  particular  section...

 [Translation]

 SHRI  KASHIRAM  RANA‘  Sir,  this  is  the
 statement  in  which  it  has  been  written  that  all
 the  highways  would  be  given  to  private  sector.

 [English]

 SHRI  ANANTRAO  DESHMUKH:  Sir,
 he  is  taking  my  time  now.  Let  me  speak.

 Therefore,  |  do  not  feel  that  whatever
 the  hon,  Member  has  said  stands  any  stead
 as  far  as  the  consideration  of  this  Bill  is
 concerned.

 Sir,  as  you  know,  the  State  Government
 has  also  to  take  up  a  lot  of  road  works.
 Therefore,  every  year  they  also  have  to  find
 new  avenues  to  fund  their  own  projects  as
 far  as  roads  are  concerned.  Every  year  this
 problem  is  becoming  very  difficult  for  the
 State  Governments  because  they  do  not
 have  any  revenues,  that  is  why  they  have  to
 depenc  onthe  Central  Governmentas  far  as
 the  Central  part  is  concerned.  Here  |  would
 like  to  make  one  suggestion  to  the  hon.
 Minister.  All  of  us  know  that  you  want  to
 augment  the  resources  as  far  as  mainte-
 nance  and  the  new  works  of  the  National
 roadways  are  concerned;  we  are  with  you.
 As  far  as  the  Eighth  Plan  is  concerned,  you
 have  given  priority  to  the  Transport  sector;
 that  is  why  you  are  making  all  the  provisions
 which  are  all  right.  But  as  |  have  said  earlier,
 the  States  are  also  finding  lot  of  problems.
 So,  my  suggestion  is  that  whatever  revenue
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 you  would  collect  by  charging  certain  section
 of  National  Highways  in  that  pai  vicular  State,
 this  revenue  should  form  part  of  the  Central
 Road  Fund  (CRF)  and  this  Central  Road
 Fund  allocated  to  that  State  should  be  used
 for  the  betterment  of  National  Highways  of
 that  State.  This  is  my  one  suggestion,  Sir,
 where  |  would  like  to  have  a  commitment
 from  the  hon.  Minister.

 My  second  suggestion,  is,  we  have
 adopted  a  Resolution  in  this  very  House  on
 13th  May  1988  wherein  we  have  resolved
 that  5  percent  of  the  amount  accrued  by  the
 sale  of  petrol  and  diesel,  the  basic  price  of
 these  two  commodities  in  their  respective
 States,  would  form  part  of  the  Capital  Road
 Fund  and  this  fund  would  be  given  to  that
 particular  State  as  far  as  the  new  projects
 are  concerned  of  the  new  roads  are  con-
 cerned.  Now,  Sir,  |  am  sure  this  problem
 practically  all  other  states  are  having  be-
 cause  |  will  just  give  you  an  example  of  the
 State  of  Maharashtra.  You  have  written  a
 letter  to  the  State  of  Maharashtra  in  1988
 that  ‘because  of  the  new  Resolution  which
 we  have  adopted,  every  year  the  Govern-
 ment  of  Maharashtra  is  going  to  get  Rs  40
 crores  for  taking  up  new  roads,  the  amount
 occurred  in  the  Central  Road  Fund.’  Time
 and  again  the  State  Government  has  ap-
 proached  the  Central  Government  that  this
 amount  should  be  released.  Since  this
 Resolution  was  adopted  in  1988,  four  years
 have  elapsed  1989,  1990,  1991  and  1992

 and  |  am  sure  that  with  the  rate  of  Rs.40
 crores  per  year,  the  outstanding  amount,
 with  the  Central  government  of  the  State
 Government  would  be  somewhere  about
 Rs.  100crorestoRs.  120crores.  Time  and
 again  this  State  Governmenthas  approached
 the  Central  Government  for  taking  up  the
 new  works  under  the  CRF ,  but  every  time  the
 Central  Government  has  not  responded
 positively  to  this  request.  If  you  go  through
 this  Resolution,  ycu  will  realise  that  it  has
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 been  specifically  mentioned  that  the  bal-
 ance  to  the  credit  of  Central  Road  Fund  or
 any  allocation  thereof  shall  not  lapse  at  the
 end  fo  the  financial  year.  That  means,  this
 amount  has  not  elapsed  though  for  years  «
 have  elapsed.  So,  the  amountaccured  in  the
 form  of  the  Central  Road  Fund  must  be
 about  Rs.  100  crores.  This  may  be  the  case
 with  all  other  States.  Therefore,  my  sugges-
 tion  to  the  hon.  Minister  is,  now  taking  all
 these  aspects  into  consideration,  as  |  have
 said  earlier,  all  the  State  governments  are
 finding  it  very  difficult  every  year  to  finance
 the  road  projects  which  they  have  under-
 taken.  As  such  you  have  identified  the  trans-
 port  as  the  priority  sector  in  the  Eighth  Plan;
 therefore,  stress  must  be  given  that  the
 amount  accrued  in  the  Central  Road  Fund
 should  be  disbursed  to  these  States  in  the

 same  financial  year in  which  the  amount  was
 approved.  This  is  my  one  suggestion.

 The  second  suggestion  which  |  would
 like to  give  to  the  hon.  Minister  is  that  in  many
 instances  we  have  seen  as  far  as  the  Na-
 tional  Highways  are  concerned  that-one  has,
 toclimbthe  hilland  again  come  down.  Thereਂ
 15  going  to  be  alot  of  wastage  as  far  as  petrol
 15  concerned,  there  is  going  to  be  a  lot  of
 wastage  as  fas  as  energy  is  concerned.  If
 you  are  going  to  levy  these  taxes,  if  these
 taxes  are  going  to  be  utilised  for  making  a
 tunnel,  even  if  you  charge  any  levy  on  it,  o0
 not  think  any  State  Government  would  have
 any  ob,ection.  |  will  just  give  you  an  example

 National  Highway  No.  1.e.,  from  Pune  to
 Satara.

 ०  50,  while  saying  all  these  things,  |  would
 like  to  know  from  the  hon.  Minister  as  to
 which  are  the  roads  he  has  identified  andthe
 sections  of  the  National  Highways  he  has
 identified  wherein  he  is  going  to  put  this  new
 scheme  like  the  placement  of  toll  plazas  and

 other  things,  which  he  has  envisaged  in  this
 Bill.  ॥  he  could  let  us  know  the  notified  areas,
 we  can  tell  something  about  that  also.
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 Therefore,  while  extrending  my  full
 support  to  this  Bill,  |  would  like  to  have  a
 positive  assurance  from  the  hon.  Minister
 that  the  amount  accrued  in  a  State  on  the
 section  of  the  National  Highways  will  be
 used  for  the  betterment  and  maintenance  of
 the  national  Highways  क  that  particular  State
 only.

 [Translation]

 SHRI  SUBRATA  MUKHERJEE  (Rai-
 ganj):  Mr.  Chairman,  Sir,  there  is  a  great
 need  of  expansion  of  the  network  of  national
 high  ways  for  the  social  and  economic  devel-
 opment  of  the  country  but  proper  attention
 has  not  been  paid  to  these  national  high-
 ways.  There  were  34  thousand  buses  and  85
 thousand  trucks  during  1950-51  in  my  re-
 gion.  during  the  year  1990-91  one  crore,  86
 lakh  and  90  thousand  buses  were  plying  and
 the  number  of  trucks  is  even  more.  There  is
 a  need  for  a  expanding  the  national  high-
 ways  inthe  same  proportion  or  there  should
 be  a  development  of  the  national  highways
 but  attention  has  not  been  paid  to  them.  It
 was  very  important  to  pay  attention  to  that

 ‘but  proper  attention  was  not  paid.

 Mr.  Chairman,  Sir,  the  construction  of
 link  roads  for  connecting  one  State  with  the
 other  is  a  state  subject  and  the  State  Gov-
 ernments  do  not  have  adequate  funds  forthe
 maintenance  of  these  roads.  There  is  no
 such  system  through  which  the  State  gov-
 ernments  might  get  funds  for  this  purpose.
 The  Central  Government  has  not  taken  the
 responsibility  for  construction  and  mainte-
 nance  of  the  national  highways,  even  those
 has  been  left  on  State  Governments.  The
 State  Governments  have  also  to  undertake
 the  work  of  constructing  link  roads  connect-
 ing  one  State  with  the  other  and  they  have
 also  to  do  the  maintenance  work  of  those
 roads.  The  Central  Government  pays  no
 attention  to  the  maintenance  of  these  roads.
 The  State  Governments  however,  do  the
 maintenance  work  of  national  highways  but
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 they  do  not  get  the  required  funds  from  the
 Central  Government.

 Sir,  in  this  regard  |  would  like  to  cite  an
 example  of  West  Bengal  itself.  The  Central
 Government  has  given  400  lakh  rupees  less
 than  what  has  been  spent  on  the  mainte-
 nance  work  of  the  national  highways  during
 the  years  1990-91  and  1991-92..  Similarly,
 there  was  a  need  of  3026  lakh  rupees  in  the
 State  for  1992-93,  but  only  an  assurance  of
 9000  lakh  has  been  given  till  date.  |  would,
 therefore,  like  to  submit  that  the  fund  that  is
 allocated  to  the  State  Governments  is  not
 adequate  to  meet  their  requirements.  |would
 iherefore,  submit  that  sufficient  funds  should
 be  provided  to  each  State.

 Sir,  the  issues  relating  to  national  high-
 ways  would  be  raised  on  contract  basis.  ॥
 creates  doubt  on  their  intention.  !  would  like
 to  submit  that  it  is  important  to  clear  it.  The
 hon  Minister  must  pay  attention  to  it  and
 must  try  to  clear  tt.

 |  would  like  to  mention  that  the  expendi-
 ture  thus  incurred  on  it  will  ultimately  have  to
 be  borne  by the  public.  although  the  amount
 would  directly  be  taken  from  the  bus  and
 truck  owners,  those  owners  will  ultimately
 extract  money  formthe  general  public.  Inthis
 way  it  is  an  indirect  tax  being  levied  on  the
 public.  ।  ७  not  proper.  |  would  like  to  submit
 that  when  the  burden  has  to  be  borne  ulti-
 mately  by  the  public,  why  then  it  should  be
 chargedfromthem  indirectly.  it  should  there-
 fore  be  made  a  direct  tax.  People  should  be
 taxed  directly.  The  Government  is  increas-
 ing  indirect  taxes  instead  of  direct  taxes.
 ॥  ७  putting  a  additional  pressure  on  the
 public  in  a  new  way  It  siould  not  be  so.

 There  is  a  proposal  of  toll  tax  in  it.  A
 provision  has  been  made  init  for  collection  of
 toll-tax  on  a  particular  part  of  a  national  high
 way.  ।  is  improper.  There  should  be  a  uni-
 form  toll  tax  everywhere.
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 ॥  has  also  been  laid  down  in  your  pro-
 posal  that  toll  tax  may  be  increased  if  more
 than  35  lakh  rupees  has  been  spent  on  the
 bridges  that  have  been  constructed  as  on
 April  1976  or  after  that  |  think  that  this  is  not
 proper,  because  it  will  never  be  proper  to
 levy  toll  tax  and  collect  it  in  commensurate
 with  the  expenditure  on  the  construction  of
 bridges.

 Upto  recently  every  State  was  collect-
 ing  toll  tax  through  its  own  Octroi  system.
 The  Government  opposed  it.  Now  th  e
 Government  has  given  a  new  form  to  it  and
 has  brought  now  aproposalto  levy  tolltax  on
 national  highways.  It  is  something  surpris-
 ing.  Collection  of  toll  tax  on  national  high-
 ways  and  State  highways  should  be  done  by
 State  Governments.andthe  responsibility  of
 maintaining  them  should  rest  on  State  Gov-
 ernments.  Only  then  there  can  be  a  proper
 toll  tax  collection.

 |  would  like  to  submit  that  there  should
 be  a  revision  of  the  provision  of  toll  tax  and
 the  responsibility  of  collecting  toll  tax  should
 be  given  to  the  State  Governments.

 SHRI  MOHAMMAD  ALI  ASHRAF
 FATMI  (Darbhanga):Thank  you,  Mr.  Chair-
 man,  Sir,  sincal  amthe  lone  person to  speak
 from  my  party,  |  hope  |  would  get  more  time.

 |  rise  to  speak  against  this  Bill,  but  |  am  not
 against the  intention  ofthe  hon.  Minister or  of
 the  Government.  lagree  with  them  on  issues
 on  many  issues  put  forward  by  the  three
 speakers  but  |  do  disagree  with  them  on
 some  issued.

 The  hon,  Minister  has  referred  just  now
 to  33  thousand  Kelometre  long  roads  but  as
 a  matter  of  fact  there  are  not  even  33  kelom-
 etre  long  roads  worth  pride.

 Mr.  Chairman,  if  the  condition  of  Indian
 highways  is  seen,  you  will  feel  ashamed.
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 There  is  not  even a  single  high  way  on  which
 you  can  travel  upto  5  kelometres  comforta-
 bly.  The  condition  of  highways  is  not  likely
 top  be  improved  soon.  Highways  are  not
 according  to  their  basic  concept.  No  atten-
 tion  has  so  far  been  paid  to  that.  That  is  the
 reason  for  their  poor  condition.

 An.  hon.  Member  has  said  just  now  that
 the  number  of  fatal  road  accidents  on  high-
 ways  Cannot  easily  be  estimated.  Anumber
 of  vehicles  pass  through  highways.  There  is
 not  a  single  highway  on  which  travel  can  be
 performed  continuously for  1  or ?  hours  with
 the  speed  of  70-80  km.  per  hour.  If  you  take
 the  average  speed  on  all  the  roads,  itcomes  |
 not  more  than  35 to  40  km.  per  hour.  |  would
 like  to  say  that  the  more  the  energy  loss  per
 hour,  the  more  loss  of  the  country  in  terms  of
 rupees.  India  is  thus  suffering  a  loss  of
 hundreds  of  crores  of  rupees  per  day.  if  we
 provide  good  highways  in  India,  we  will  be
 able  to  better  the  position  of  balance  of
 payment  to  a  great  extent.  |  hold  that  if  the
 speed  on  highways  in  India  is  raised  equalto
 that  of  the  world,  it  may  help  save  petrol
 consumption  by  two  and  a  halftime.  There

 '। no  medical  facility  on  highways  to  meet  anyਂ
 eventualities.  There  is  not  even  facility  of
 First  Aid  to  take  the  persons  to  a  hospital
 from  the  place  of  accident.  Nor  is  there  any
 arrangement  of  police  along  highways  to
 provide  safety  to  those  who  are  travelling
 during  night.  Even  if  there  is  any  such  ar-
 rangement  of  police,  they  would  be  inside
 the  offices  but  not  along  the  highways.  You
 may  take  the  case  of  any  highway.  |  have
 seen  there  is  no  arrangement  of  good  rest-
 house  anywhere.  There  is  no  arrangement
 of  good  refreshment  anywhere.  |  would  like
 to  submit  that  these  conditions  should  be
 improved  and  ।  think,  if  good  highways  are
 made  available  in  India,  there  is,  then,  no
 reason  for  the  Indians  to  feel  hesistant  in
 contributing  money.  At  least  the  standard  of
 highways  are  raised  to  such  a  level  that
 vehisles  might  run  on  it  आ  the  speed  of  80,  90
 or  say  100.0  k.m.  per  hour.  |  would  like  to
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 submit  that  the  Government  should  bring
 forward  such  a  Bill  in  which  there  should  be
 aprovision for  renovating  all  the  highways  so
 that  we  may  present  before  the  World  that
 India  too  has  such  highways.  |  do  not  think
 that  any  country  of  the  world  having  the
 concept  of  highways  would  be  ready  to  accept
 the  existing  high-ways  of  India  as  highways.
 |  would  like  to  forward  a  proposal  to  the  hon.
 Minister,  it  is  about  the  linking  of  the  four
 matrocities  with  new  highways  under  a  new
 alignment.  For  example,  Delhi  to  Calcutta,
 Calcutta  to  Madras,  Madras to  Bombay  may
 be  linked  under  some  new  alignment  giving
 it  a  form  of  highway.  This  highway  will  now
 pass  through  any  populated  area.  Traffice
 should  be  allowed  to  run  on  it  accroding  to
 the  condition  of  traffic  science  of  the  world.
 There  must  be  a  facility  of  First-Aid  as  it  is  so
 in  other  countries  or  the  world,  there  should
 also  be  a  facility  of  police  assistance.  On
 sucha  highway  with  those  facilities the  vehicle
 owners  would  be  saving  two  anda  half  times
 more  money  they  are  spending  now  and  in
 that  situation  they  would  be  ready  to  pay  any
 amount  of  tax  that  would  be  levied.  The
 Government  can  handover  this  project  to
 some  N.R.I.  ॥  can  be  given  to  any  foreign
 agency  either.  This  work  can  be  givento  any
 big  Indian  company  or  some  other  company.
 1  claim  that  with  the  help  of  the  income  from
 these  highways,  the  maintenance  of  the
 other  33000  km.  highways  will  be  easily
 done.

 The  hon.  Minister  should  bring  such  a
 Bill  in  which  there  is  a  provision  of  linking  at
 least  the  four  major  cities,  viz.,  Delhi  to
 Calcutta,  Calcutta  to  Madras,  Madras  to
 Bombay  and  Bombay to  Delhi.  This  highway
 should  be  constructed  in  such  a  way  thatthe
 world  may  recognise  it  as  areal  highway.  We
 are  ready to  support  any  efforts  taken  by  the
 Governmentin  this  regard.  we  are  also  ready
 to  support  it  if  the  Government  proposes  to
 levy  tax  on  such  a  highway.  |  am  myself  a
 civil  engineer.  |  can  say  on  the  basis  of  my
 own  experience  that  the  present  highways
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 are  totally  worthless.  They  stand  nowhere  if
 assessed  from  the  angle  of  highway  con-
 cept..|  would,  therefore,  oppose  the  Bill.

 The  money  collected  from  such  sources
 will  not  be  utilised  properly.  Therefore  if  the
 Government  brings  such  a  Bill  as  can  given
 us  some  facility,  then  we  will  support  it.  |
 would  like  to  submit  to  the  hon.  Minister  to
 withdraw  this  Bill  and  bring  acomprehensive
 Bill  so  that  you  can  give  something  to  the
 nation,  therefore,  such  petty  things  will  not
 serve  the  purpose.  Today  a  major  part  of  the
 country’s  diesel  and  petrol  is  wasted..

 [English]

 Wear  and  ter  to  the  vehicles.

 [Translation]

 People  are  being  killed.  We  can  save  all
 these  things  by  providing  facilities.  There-
 fore,  |  would  like  to  submit  to  the  Govern-
 ment  to  withdraw  this  Bill  and  bring  a  com-
 prehensive  Highways  Bill  and  all  of  us  will
 support  it  in  the  House.  |  will  wait  for  it.

 [English]

 SHRI  GOP!  NATH  GAJAPATHI  (Ber-
 hampur):  Mr  Chairman,  Sir,  the  prime  object
 of  amending  the  national  Highways  Act  would
 be  to  allow  promoters  of  roads  and  bridges to
 levy  toll  on  users  of  these  facilities  for  earn-
 ing  profits.  The  amendment  Bill  will  help  the
 private  sector  also  promote  such  toll  proj-
 ects.

 Indeed,  Road  Transport  plays  akey  role
 in  socio-economic  development.  Most  suit-
 able  for  short  and  medium  distance,  it  offers
 a  number  of  advaniages  such  as  flexibility,
 reliability,  speed  and  door-to-door  service.  ।
 complements  other  modes  of  transport.  Road
 Transpart  forms  indispensable  elements  of
 the  National  Transportation  System.  Over
 the  years,  share  of  Road  Transport  in  overall
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 traffic  handling  has  been  continuously  in-
 creasing.  There  has  been  ०  substantial  shift
 from  rail  to  road.  Capacity  constraints  on
 railways  and  advantages  of  road  transport,
 combined  with  expansion  of  road  network,
 have  contributed  to  the  increase  in  the
 number  of  motor  vehicles  in  the  country.
 From  just  34,000  bused  in  1950-51,  it  has
 touched  1,66,93,000  in  1989-90.  In  the  cor-
 responding  period,  the  number  of  trucks
 increased  from  82,000  to  11,97,000.  Eighth
 Plan  envisages  andAnnual  Growth  of  seven
 percent  for  trucks  and  eight  per  cent  for
 buses.

 India  has  one  of  the  largest  Road  Net-
 works  in  the  world.  The  country’s  total  road
 length  was  18,43,420  Kms.  in  1987-88.
 Seventh  Plan  laid  emphasis  on  a  coordi-
 nated  and  balanced  development  of  Road
 Network  in  the  country  under:  One,  Primary
 Roads  comprising  National  Highways;  two,
 Secondary  and  Feeder  Road  System  cover-
 ing  State  Highways  and  Major  District  Roads;
 three,  Rural  Roads  including  village  and
 other  District  Roads.  Substantial  outlays  were
 proposed  for  Road  Development  inthe  Rural
 and  Tribal  Areas.

 Government  ७  responsible  for  National
 Highways  System.  In  1947,  approximately
 2,500  Kms.  of  missing  roadlinks  and  the
 thousands  of  culverts  and  bridges,  which  did
 not  exist,  were  required  to  be  constructed  to
 have  an  integrated  and  continuous  network.
 There  was  an  increase  in  missing  road  links
 with  the  addition  of  new  roads  tothe  National
 Highway  System  in  later  years.  Upto  31st
 march,  1990,  road  links  including  diversions
 constructed,  totalled  4610  MKs.,  improve-
 ment  of  low-grade  section  completed  were
 23,075  Kms.,  widening  and  strengthening
 Single  Lane  Section  to  Double  Lane  Car-
 riageway  was  done  in  25,195  Kms.  and  also
 469  major  bridges  constructed.
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 Present  National  Highways  System
 includes  a  total  road  length  of  33,612  kilo-
 metres.  Anexpenditure  of  Rs.  1481.7  crores
 had  been  incurred  in  the  Seventh  Plan  on
 development  of  National  Highways.  Though
 the  National  Highways  constitute  only  two
 per  cent  of  the  total  road  length,  they  carry
 nearly  on-third  of  road  traffic.  World  Bank  is
 to  provide  loans  worth  twenty  crore  US  dol-
 lars  tor  the  development  of  National  High-
 ways  in  six  States,  namely,  Gujarat,  Har-
 yana,  Tamil  Nadu,  Uttar  pradesh  and  West
 Bengal.  Asian  Development  Bank  is  to  pro-
 vide  loans  worth  13.8  cores  US  dollars  for
 development  of  National  Highways  in  three
 States  namely,  Andhra  Pradesh,  Haryana,
 Uttar  Pradesh  and  for  State  roads,  in  three
 States,  namely,  Andhra  Pradesh,  Karnataka
 and  Tamil  Nadu.

 State  Highways  and  District  Rural  Roads
 are  the  responsibility  of  State  Governments
 and  are  maintained  by  various  agencies  in
 States  and  Union  Territories.  Roads  are
 being  developed  in  rural  areas  under  Mini-
 mum  Needs  Programmed,  the  objective  of  it
 being  to  link  all  villages  with  a  population  of
 1,500  and  above  50  percent  of  villages  with
 a  population  of  1,000  to  1,500  with  all-weather
 roads.  Government  also  assists  in  develop-
 ment  of  certain  selected  roads  in  States.

 Border  Roads  Development  Board  was
 set  up  in  March,  1960,  for  accelerating  eco-
 nomic  development  and  straightening  de-
 fence  preparedness  through  rapid  and  coor-
 dinated  improvement  of  road  communica-
 tion  in  North  and  North-Eastern  border  ar-
 eas.  Development  activities  now  encom-
 pass  Rajasthan,  Jammu  and  Kashmir,  Hima-
 chal  Pradesh,  Uttar  Pradesh,  Sikkim,  As-

 Nagaland,  Tripura,
 Manipur,  Mizoram,  Arunachal  Pradesh,
 Bihar,  Andaman  and  Nicobar  Islands  and
 also  Bhutan.

 Regarding  the  present  status  of  Na-
 tional  Highways  in  India,  about  300  kilo-
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 metres  of  national  highways  in  six  States  will
 be  widened  and  turned  into  four-lane
 stretches  under  Rs.900  crores  loan  fromthe
 World  Bank.  The  States  to  be  covered  are
 Orissa,  West  Bengal,  Madhya  Pradesh,
 Maharashtra,  Haryana  and  Punjab.  Giving
 this  welcome  information  recentlyto  the
 Parliamentary  Consultative  Committee  at-
 tachedto  his  Ministry,  the  Surface  Transport
 Minister,  hon.  Shri  Jagdish  Tytler  has  said
 the  project  would  include  reconstruction  of
 six  bridges  in  the  Ganjam  distrct  of  Orissa
 that  have  been  damaged  by  floods.  Time
 and  again,  |  have  raised  this  matter  in  the
 august  House  andthe  needs  to  expedite  the
 reconstruction  to  the  damages  six  bridges  in
 Ganjam  District,  which  is  prone  to  floods
 regularly  every  year.  The  damages  to  the
 bridges  are  increasing  day  by  day,  owing  to
 delayed  reconstruction.

 The  Cuttack-Bhubaneswar  portion  of
 National  Highway  Number  5  will  be  con-
 verted  into  a  four-lane  stretch  at  a  cost  of
 Rs.126  crores.  This  particular  work  will  also
 include  construction  of  amajorbridge  across
 the  Mahanadi.  The  stretch  of  National  High-

 “way  Number  5  between  Ichhapur  and  Pa-
 lasa  also  needs  to  be  resurfaced  urgently,  as
 it  is  क  an  atrocious  condition.  Further,  there
 are  too  many  railway  crossings  between  the
 above  mentioned  stretch  causing  serious
 obstruction  in  the  free  flow  of  vehicular  traf-
 fic.

 The  Government  of  Orissa  State  to  which
 |  belong  has  proposed  the  following  devel-
 opment  of  National  Highways  during  the  8th
 Plan  period.  Ithas  estimated  an  expenditure
 of  Rs.398.4  crores  in  road  works  and  Rs.  53
 crores  in  bridge  works.  As  against  these
 estimates,  meagre  funds  released  during
 the  last  four  years  from  1989  to  1992  are  Rs.
 12.9,  10.5,  13.8  and  12.7  crores  respec-
 tively.  |,  therefore,  take  this  opportunity  to
 appeal  to  the  Government  of  India  to  be
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 more  liberal  in  the  sanction  of  funds  to  the
 under-developed  State  like  Orissa,  क  future.

 Regarding  the  latest  innovations  in
 roadways the  areain  and  around  Los  Ange-
 les  in  the  U.S.  State  of  California  is  not  just
 famous  for  the  glitz  of  Hollywood;  ॥  also
 labours  under  traffic-clogged  highways  and
 almost  unparalleled  air  pollution  arising  from
 the  volume  of  vehicles.

 This  situation  is,  however,  set  to  end
 within  the  next  three  years  or  so,  with  the
 introduction  of  anew  innovations,  the  so-
 called  “smart  roads”.

 Behind  the  seemingly  nonsense  of  the
 phrase,  lies  a  new  concept  to  direct  the  flow
 of  traffic.  It  is  already  being  tried  out  on  an
 eight-kilometre  long  stretch  of  road  nearLos
 Angeles.

 If  this  turns  out  to  be  a  success,  it  could
 be  installed  by  the  end  of  the  century  on
 greatly  congested  motorway  stretches  across
 California  and  on  the  other  heavily  burdened
 traffic  interchanged  in  the  United  States.

 In  addition,  the  transportation  depart-
 ment  in  Sacramento,  the  State  Capital  be-
 lieves  the  project  points  the  way  towards
 solving  the  problems  of  other  States,  as  well
 as  in  Europe.

 The  system,  known  as  inductive  radio
 or  INRAD,  was  developed  by  scientists  at
 the  Caltran  organisation  and  the  State  Uni-
 versity  in  San  Luis  Obispo  in  Southern  Cali-
 fornia.

 INRAD  is  made  up  of  four  elements:
 sensors  which  are  connected  to  the  road
 surface,  a  communications  system  passing
 data  to  acomputer  complete  with  monitor  in
 the  vehicle  and  a  control  centre.

 MR.  CHAIRMAN:  Please  conclude  now.
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 only  appeal  to  our  hon.  dynamic  Minister to
 consider  these  latest  innovations  and  make
 a  humble  beginning  of  introducing  these
 innovative  systems  क  our  owncountry.

 In  conclusion,  ॥  5  to  be  hoped  that
 considering  the  importance  played  by  Roads-
 Transport  System  in  our  socio-economic
 development,  the  Government  of  India  will
 give  its  maximum  attention  to  this  vital  sec-
 tor.  [lend  my  whole-hearted  support  to  this
 important  national  Highways  (Amendment)
 Bill  1992,  moved  by  our  dynamic  hon.  Union
 Minister  of  Surface  Transport,  Shri  Jagdish
 Tytler.

 SHRI  LOKANATH  CHOUDHURY
 (Jagatsinghpur):  Mr.  Chairman,  Sir,  this  Bill
 seeks  only  to  amend  the  Section  7,  to  notify
 sections  of  the  road  from  which  they  will
 collect  levy.

 Sir,  the  Minister  in  his  introduction  has
 not  thrown  sufficient  light  on  what  will  be  the
 amount  of  resources  that  would  be  available
 by  this  levy,  and  if  this  Act  is  implemented
 how  much  amount  will  be  coming  and  how  it
 will  augment  our  resources  to  be  used  for
 renovating  national  highways  and  for  having
 more  national  highways.  So  there  is  nothing
 concrete  in  the  Minister's  speech.  The  Min-
 ister  only  wants  to  augment  the  resources.

 As  we  know,  according  to  Section  7  of
 the  National  Highway  Act,  now  it  is  taxed.
 When  anew  business  or  anything  comes  up,
 the  Government  levies  tax.  But  here,  they
 are  going  further.  It  means,  they  will  identify
 certain  areas,  even  in  the  old  roads  where
 they  willimpose  levy.  What  willbe  the  criteria
 for  selecting  such  roads?  That  is  not  here.
 And  the  hon.  Minister  has  not  thrown  light  on
 it.  The  Minister  only  wants  to  take  sanction
 from  us,  take  authority  from  us  to  levy  tax  on
 it.  So,  there  is  a  doubt.  And  the  very  doubt  of
 purpose  comes  from  there.  ॥  would  have
 been  better  if  the  hon.  Minister  could  have
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 put  It  clearly,  how  much  resources  will  be
 mobilised  by  levying  tax  on  this  road,  and
 what  types  of  national  highways  there  are
 different  types  of  national  highways  will  be
 there.  Other  wise  this  will  lead  to  partiality
 and  that  may  create  headache  even  If  the  Bill
 is  passed.

 My  second  point  is  about  the  impor-
 tance  for  the  road  transport.  ॥  will  no  doubt
 grow  further.  He  has  stated  40  per  cent
 growth  of  the  traffic.  |  will  say  that  within  the
 coming  five  or  six  years  if  more  roads  are  not
 constructed  It  will  be  very  difficult  to  keep  up
 the  impetus  or the  pace  of  our  development.
 |  would  simply  say  that  during  these  years
 this  sector  has  been  neglected.

 ।  will  not  be  irrelevant  to  say  that  after
 passing  a  unanimous  Resolution  herein  this
 House  the  Central  Government  has  not  re-
 leased  the  Central  Road  Funds  to  the  States.
 You  can  easily  imagine  the  plight  of  the
 States.  There  was  a  commitment  in  this
 regard.  But  the  States  are  not  getting  it.
 Therefore  the  condition  of  State  roads  are
 still  worse  and  the  cost  of  transportation  also
 goes  up  due  to  so  many  factors.  The  petrol
 consumption  also  goes  up.  You  know  how
 much  petrol  is  being  over-used  and  how
 much  of  the  tyres  is  damagedbecause  ofthe
 bad  condition  of  the  roads.  This  is  also
 adding  to  the  transportation  cost.

 With  all  this  existing  phenomenon,  the
 addition  of  this  tax  for  which  there  will  be
 check  gates  will  only  add  to  the  burden.  The
 Minister is  well  aware  from  his  experience  as
 to  how  the  check  gates  are  playing  a  havoc
 in  this  country.  This  is  one  of  the  reasons  for
 the  recent  truck  operators’  strike.

 18.57  hrs.

 [SHRI  PETER  G.  MARBANIANG  in  the
 Chait

 Taking  all  these  experiences  into  con-
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 sideration  why  not  the  Governmentconsider
 plying  of  vehicles  in  the  National  Highway  at
 a  particular  point  to  collect  the  tax?  The  tax
 may  vary  according  to  the  condition  of  the
 roads.  That  will  be  a  rational  way  of  collect-
 ing  tax.

 Only  to  give  it  to  others  you  say  that
 certain  areas  will  be  selected.  ।  will  also
 have  an  implication  and  it  will  affect  the
 national  economy.  While  trying  to  augment
 the  resources the  total  national  scene  should
 not  be  overlooked.  So  this  sectional  ap-
 proach  is  also  bad  and  perhaps  it  is  this
 sectional  approach  in  our  previous  planning
 which  has  created  such  a  crisis  here.  ॥  is
 because  we  have  not  taken  everything  into
 consideration.  |  thought  that  the  Minister
 would  throw  more  light  so  that  the  House  will
 be  aware  as  to  what  is  the  amount  of  re-
 sources  available  to  him  and  what  is  his
 planning.  Is  there  any  planning  at  all?  {f  there
 is  no  planning  and  calculation,  then  why
 does  he  bring  such  a  Bill  in  this  House?  |
 think  the  Bill  should  be  based  on  certain
 calculation  and  assessment.  But  this  lacks
 that.  The  Minister's  speech  should  have

 thrown  more  light  on  that.

 My  next  point  is  that  this  is  a  sector
 neglected.  Shortly  we  are  going  to  have  our
 8th  Plan.  In  the  8th  Plan  the  infrastructure
 should  be  there  and  it  snould  be  expanded
 also.  There  is  a  plan  to  hand  over  certain
 infrastructural  areas  to  the  private  sector.
 Are  you  really  going  to  hand  it  over  to  the
 private  sector  either  the  old  roads  or  the
 new  ones  that  will  be  constructed?

 19.00  hrs

 So,  allowing  the  private  sector  to  look
 after  the  new  roads,  ।  think,  has  some  mean-
 ing,  in  the  present  national  context.  But,
 giving  the  old  sector  to  the  private  compa-
 nies  for  improvement  or  something  like  that
 will  be  only  in  the  interest  of  private  compa-
 nies  and  vested  interests.  So,  that  should
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 also  be  differentiated.  There  are  certain
 States  it  has  already  been  pointed  out
 whose  views  are  neglected.  If  you  take
 kilometer-wise  figures,  as  has  been  pointed
 out  in  the  State  like  Orissa,  the  coverage  of
 national  highway  is  very  small.  So,  also,
 when  there  is  no  railways,  that  fact  should
 also  be  taken  into  consideration  while  con-
 structing  the  national  highways.  The  areas
 covered  by  the  railways  should  not  get  the
 priority  for  new  national  highways.  The
 areas  that  are  not  covered  by  the  railways
 should  get  the  priority.  There  are  other
 defects  in  the  national  highways.

 Take  the  case  of  the  National  Highway
 No.  2  which  runs  from  Guwahatito  Amritsar.
 There  is  no  straight  way;  it  goes  in  the  ghat
 way  and  that  costs  more.  Plans  should  be
 there  to  make  it  straight.  Similarly,  take  the
 case  of  Sikkim  where  there  is  ‘one-way’
 national  highway,  even  in  the  border  area.  In
 the  border  areas,  there  is  no  railways  also.
 So,  these  roads  shouldbe  doubled;  itis  inthe
 national  interest.  So,  this  whole  transport
 and  highways  sector  has  been  neglected
 andthe  Government  mustcreate  resources.
 |  will  urge  upon  the  Central  Government  to
 release  immediately  the  road  funds.  ff  the
 road  fund  is  not  released,  many  States  will
 not  be  able  to  maintain  the  roads.  That  has
 become  an  urgent  one.  |  know  as  to  why  it.
 is  being  neglected,  if  not  looked  into;  and
 why  the  money  collected  which  belongs  to
 the  national  road  fund  is  being  kept  by  the
 Finance  Department.  ॥  is  something  very
 strange  and  in  1988,  an  unanimous  resolu-
 tion  was  passed.

 SHRIJAGDISH  TYTLER:  ॥  ७  not  being
 collected.

 SHRILOKANATH  CHOUDHURY:  They
 are  collecting  the  money:  anc  tne  money  is
 with  the  Finance  Department.

 SHRI  JAGDISH  TYTLER:  They  have
 not  charged.
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 SHRILOKANATH  CHOUDHURY:  ।  will
 Say  that  passing  this  Bill  will  not  solve  the
 problem.  The  Government  should  be  more
 specific  and  the  Government  should  allot
 more  funds  for  the  national  highways.  The
 quality  of  service  should  be  improved  and
 other  difficulties  in  the  national  highways
 should  be  removed.  While  selecting  the
 sections,  it  should  be  considered  as  to  how
 it  will  affect  the  economy  of  different  sec-
 tions.  ।  that  factor  is  not  looked  into,  there
 will  be  serious  problems.

 So,  with  these  reservations  |  end  my
 speech.

 [Translation]

 SHRIMAT!  SUMITRA  MAHAJAN  (विन
 dore):  Mr.  Chairman,  Sir,  transportation is  of
 great  importance  from  the  point  of  develop-
 ment  of  the  entire  country.  The  highways  or
 the  roads  are  of  vital  importance  in  the  eco-
 nomic,  cultural,  political,  social  and  other
 types  of  development  of  the  country,  there-
 fore  it  should  be  looked  at,  from  this  point  of
 view.  The  roads,  in  a  way,  connects  the
 whole  of  the  country.  The  roads  are  the
 basis  of  the  national  unity  and  the  integrity,
 about  which  our  colleagues  often  talk  loudly.
 Through  this  Bill  the  facilities,  which  we  are
 providing,  are  being  provided to  the  whole  of
 the  country.

 We  are  providing  this  facility  keeping  in
 view  the  development  of  the  entire  country,
 but  the  Bill  presented  for  this  purpose  looks
 like  a  COurse-wiSe  dinner  !n  which  separate
 charges  will  be  taken  tor  dal,  chatni  and
 pepper.  The  Bill  is  something  like  this.
 Through  this  Bill  one  thing  is  clear  that  it
 provides  for  the  construction  of  bridges  and
 tunnels,  this  is  the  additiona!  facility  and  the
 taxes  are  charged  for  this  additional  facility
 but  today  a  proposal  has  come  that  you  can
 charge  tax  separately for  aparticular  part.  It
 means  that  the  Government  wants  to
 strengthen  itself  by  collecting  additional  taxes
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 but  howwill  this  additional  load  be  managed.
 To  collect  tax  for  that  particular  part  of  the
 road,  check-posts  and  bye  lanes  will  be
 constructed,  for  which  a  provision  of  rupees
 40  lakh  has  been  made.  How  will  the  classi-
 fication  of  this  additional  expenditure  be  made
 as  to  how  and  from  where  the  tax  is  to  be
 collected?  You  are  going  to  hand  over  the
 construction  work  of  a  part  of  the  road  to
 someone.  We  object  to  it,  since  you  have
 already  divided  the  country  and  now  you  will
 divide  the  road  as  well.  If  you  divide  the  road
 into  parts,  then  there  will  be  check-posts  10
 collect  tax  everywhere,  everywhere  there
 will  be  the  traffic  jams.  So,  what  are  you
 giving  inthe  name  of  the  tacility?  What  have
 you  given  till  date,  please  think  over  it?

 Mr.  Chairman,  Sir,  since  the  time  is
 short,  ।  willtalk  about  my  own  State.  Madhya
 Pradesh  is  a  State  that  connects  the  entire
 country.  ।  is  situated  in  the  heart  of  the
 country  and  surrounded  by  borders  of  seven
 States.  On  the  whole,  the  people  of  the
 entire  country  have  to  pass  through  Madhya
 *»radesh, if  they  wantto  go  to  any  place  inthe
 ८.  .ntry.  In  this  way,  they  pass  through
 M.dhya  Pradesh  but  even  then  what  facili-
 ties  we  have  been  able to  provide  to  Madhya
 Pr.-  Jesh?  A  major  part  of  Madhya  Pradesh
 is  !-  ackward  and  dominated  by  tribals.  This
 State  is  rich  in  minerals,  coal  and  natural
 resources  but  we  have  not  been  able  to
 provide  roads  to  this  State.  We  have  been
 able  to  sanction  only  two  national  highways
 during  the  last  20  years  but  they  have  not
 beenconstructed  as  yet.  The  average  of  the
 roads  in  this  State  is  surprisingly  low.  The
 average  of  the  roads  in  the  whole  of  the
 country  is  3  ऑ.  on  every  100  kms.  but  in
 Madhya  Pradesh  it  is  only  7  km.  ।  1ं5  the  ill
 luck  of  Madhya  Pradesh  that  nothing  has
 been  done  during  the  last  40  years  despite
 its  5  or  6  Ministers  holding  office  at  the

 Centre  forthe  developments  of  roads.  Many
 schemes  of  Madhya  Pradesh  are  lying
 pending  with  the  Centre,  but  nothing  has
 been  done  so  far.  There  have  been  several
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 Chief  Ministers  of  Madhya  Pradesh,  many  of
 whom  have  also  been  Ministers  at  the  Centre,
 but  they  could  not  piace  their  points  here
 emphatically.  The  result  is  that  only  two
 national  highways  have  been  sanctioned  to
 this  State  during  the  last  20  years.  later  on
 the  ‘Daku  Unmoolan  Yojana’  (Dacoit  Elimi-
 nation  Scheme)  was  initiated  in  1984.  The
 dacoit  elimination  scheme  is  not  for  Madhya
 Pradesh  alone.  The  State  has  a  common
 boundary  with  Andhra  Pradesh,  Maharash-
 traand  Bihar.  The  scheme  was  launched  on
 alarge  scale.  As  many  as  14  roads  hadtobe
 constructed  in  the  first  phase  and  61  roads  in
 the  second  phase  in  Madhya  Pradesh.  It
 was  decided  that  both  the  Centre  and  the
 State  would  share  the  cost  on  50:50  basis.
 However,  this  is  also  not  justified  because
 the  State  has  a  common  boundary  with
 seven  States  and  most  of  the  country's  traffic
 passes  through  Madhya  Pradesh.  Despite
 such  a  large  volume  of  traffic  a  proposal  for
 the  construction  of  just  10  roads  for  an
 estimated  expenditure  of  Rs.  65  crore  was
 sent  to  the  centre  in  1987.  On  repeated  by
 raising  the  matter  by  the  Chief  Minister  and
 P.W.D.  Minister  of  the  State  funds  were

 ~  sanctioned.  This  issue  is  never  raised  by  the
 representatives  of  the  State  in  the  Union
 Cabinet.  The  State  Governmentis  criticised
 on  petty  issues  but  nothing  is  being  done  for

 ‘the  betterment  of  the  State.  Despite  loud
 protests  by  the  Chief  Minister  of  the  State
 just  Rs.19  crore  were  sanctioned  for  the
 scheme  of  Rs.  65  crore  Mr.  Chairman  Sir,
 it  is  a  matter  to  be  pondered  over  that  when
 additional  taxes  are  being  levied,  what  adai-
 tional  benefits  are  being  given.  Mpst  of  the
 traffic  in  Madhya  Pradesh  is  of  Coal  only.
 Though  the  Chief  Minister  of  Madhya
 Pradesh,  Shri  Patwa,  repeatedly  took  up  all
 this  with  the  centre  yet  the  representatives  of
 the  State  sitting  onthe  other  side  did  not  pay
 any  attention.  Shri  Patwa  about  apprised
 the  centre  of  his  views  issue  of  royality  on
 coal  and  other  minerals  on  a  number  ot
 occasions  and  also  requested  the  Centre  to
 raise  royalty  on  minerals,  because  27  roads
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 in  the  State  are  affected  by  coal  traffic.  This
 issue  is  not  the  concern  of  Madhya  Pradesh
 and  the  State  Governments  alone.  Issue  of:
 national  highways  is  also  not  the  concern  of
 Madhya  Pradesh  alone  but  of  all  the  States
 as  the  roads  link  the  States.  One  national
 highway  links  the  State  with  Bihar.  There  are
 roads  everywhere.  Shri  Rajiv  Gandhi's  name
 is  repeatedly  mentioned.  Late  Shri  Rajiv
 Gandhi  during  one  of  this  election  cam-
 paignings  in  Mandsaur  had  announced  the
 construction  of  Mahu-Ajmer  national  high-
 way  via  Neemuch  and  Ratlam.  ह  Shri  Rajiv
 Gandhi  is  really  respected  by  you  people,  at
 least,  translate  his  last  wish  into  reality.  In
 fact,  Madhya  Pradesh  has  been  neglected
 for  quite  a  long  time.

 Mr.  Chairman,  Sir,  the  State  has  de-
 manded  8  national  highways.  As  |  submitted
 earlier,  Madhya  Pradesh  is  an  important
 State  and  many  scheme  of  the  State  are
 pending  with  the  Centre.  While  constructing
 national  highways  it  should  be  taken  care
 that  there  are  constructed  outside  the  city
 limits.  Earlier,  itwas  there.  But  now  withthe
 expansion  of  cities  there  roads  passthrough
 them.  |  had  been  repeatedly  raising  the
 issue  of  Indorecity,  my  constituency,  through
 which  the  Indore  Dewas  bypass  passes.
 This  bypass  was  to  be  converted  into  four
 lanes.  This  national  highway  No.3  passes
 through  the  city  and  fatal  accidents  take
 place  on  it  almost  daily.  Similar  is  the  situ-
 ation  with  the  Jabalpur  bypass  and  the  na-
 tional  highway,  a  proposal  of  which  has  been
 pending  here  since  1987,  but  no  one  has
 raised  it  even  once.  Since  |  was  elected  to
 the  House,  in  repeated  meetings  in  this
 regard,  |  had  been  told  that  this  scheme
 comes  under  the  World  Bank.  Surveys  are
 being  conducted  time  and  again  but  acci-
 dents  are  taking  place  even  new  without  any
 check.

 Therefore,  when  a  proposal  is  made
 here  to  raise  the  tax  rates,  the  Government
 should  alsc  ४  about  benefits.  People
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 want  two  square  meals  a  day.  But  the
 Government  wants  to  deprive  them  of  the
 same  also  through  this  Bill.  People  must
 have  the  paying  capacity.  So  the  Govern-
 ment  should  think  about  providing  amenities
 while  bringing  forward  proposals  to  raise
 additional  taxes.

 In  addition,  |  would  like  to  know  whether
 we  have  ever  pondered  over  reducing  ex-
 penditure.  Many  a  bridge  are  only  con-
 structed  on  paper  only.  During  construction
 of  the  roads  residential  houses  of  the  engi-
 neers  incharge  are  also  constructed  out  of
 the  sanctionedfunds.  The  House  is  going to
 discuss  the  cultural  policy,  but  the  people
 scheduled  to  speak  cannot  put  forth  their
 views  forcefully.  The  people  desirous  of
 speaking  should  be  clean  hearted.  The
 tempo  of  discussion  is  a  separate  issue.
 That  is  why  the  House  must  ponder  over  the
 waysiand  means  to  reduce  expenditure  and
 bring  reforms.  Generally  the  value  of  ten-
 ders  is  made  higher  by  1  1/2to2  times  that
 actual  cost  and  the  officials  take  their  per
 centage.  Will  the  House  ponder  over  reduc-
 ing  the  expenditure  and  putting  checks  on
 payment  of  percentages.  |  oppose  the
 amendment  brought  before  the  House  be-
 cause  it  will  give  rise  to  corruption  as  we  are
 notable to  reduce  expenditure  by  any  means.
 The  road  network  is  to  be  widened  from  the
 collection  of  levies  from  common  man  who
 willuse  the  roads.  The  Government  wants  to
 arm  itself  with  more  powers.  |  am  also
 apprehensive  that  these  powers  would  be
 delegated  to  others  and  taxes  would  be
 levied  for  various  fractions  of  highways  also.
 This  thing  |  totally  oppose.

 loppose  the  National  Highway  (Amend-
 ment)  Bill  under  discussion  in  the  House.
 The  Gov  -tr:ment  should  not  expect  anything
 fromthe  people  when  it  ७  not  in  a  position
 to  provide  facilities  to  them.
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 [English}

 SHRI  G.M.C.  BALAYOGI{  Amalapu-
 ramy:  Thank  you  for  giving  me  an  opportu-
 nity  to  speak  on  the  National  Highways
 (Amendment)  Bill.  In  this  connection,  |
 would  like  to  bring  to  the  notice  of  the  hon.
 Minister  certain  aspects  with  regard  to  acci-
 dents  on  national  highways.  Though  the
 Government  is  collecting  a  lot  of  taxes  on
 national  highways,  it  is  not  paying  proper
 attention  to  control  the  accidents.  Every
 year,  by  way  of  insurance  claims,  they  are
 paying  crores  of  rupees  to  those  who  are
 involved  in  accidents  on  the  national  high-
 ways.  To  control  the  accidents  on  the  na-
 tional  highways,  |  would  like  to  give  a  sug-
 gestion  to  the  hon.  Minister.  Long  back,  the
 Government  of  Andhra  Pradesh  has  pro-
 posed  ascheme  forthe  construction  of  more
 rest-house....

 MR.  CHAIRMAN:  Please  come  to  the
 point.  Speak  on  the  amendment  proposed.

 SHRI  G.M.C  BALAYOGI:  Yes  Sir.  But
 the  control  of  accidents  on  the  national  high-
 ways  is  also  a  very  important  aspect.  The
 Government  should  take  necessary  steps  to
 control  the  accidents.  The  purpose  behind
 the  introduction  of  this  Billis  to  invite  private
 persons  to  construct  some  national  high-
 ways,  bridges  and  tunnels  and  also  for  levy-
 ing  taxes  on  the  national  highways.  It  auto-
 matically  increases  the  freight  charges  and
 also  the  prices  of  diesel  and  petroleum.  This
 also  affects  the  prices  of  all  the  essential
 commodities  as  they  are  being  transported
 by  trucks.  So,  |  request  the  hon.  Minister to
 take  proper  steps  in  this  regard  so  that  the
 prices  of  these  commodities  do  not  increase.

 In  this  context  |  would  like  to  bring  it  to
 the  notice  of  the  hon.  Minister  that  the
 Government  of  Andhra  Pradesh  has  sent  a
 number  of  proposals  to  the  Central  Govern-
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 ment.  The  length  of  National  Highways  in
 Andhra  Pradesh  is  oly  2587  Kms.  As  per
 the  norms  of  Government  of  India  the  length
 of  National  Highways  in  Andhra  Pradesh

 das  to  be  5540  Kms.  Proposal  for  the
 upgradation  of  22  State  Roads,  as  National
 Highways  to  alength  of  6410.0  Kms.  were  sent
 by  the  State  Government  from  time  to  time.
 Approval  is  awaited  in  respect  of  all  these  22
 proposals.

 With  regard  to  Central  Road  Fund
 Schemes,  the  Government  of  India,  Ministry
 of  Surface  Transport,  in  their  letter  dated
 3.1.89  informed  that  as  perthe  revised  reso-

 ution  of  Parliament  passed  on  13.5.88,  a
 sum  of  Rs.  20.76  crores  is  likely  to  annually
 accrue  to  Andhra  Pradesh  State  under
 Central  Road  Fund  and  requested  the
 Government  of  Andhra  Pradesh  to  draw  up
 a  list  of  works  to  be  included  under  this
 programme  for  a  period  of  six  years,  tuat  is
 from  1989-90 to  1994-95.  As  per  the  guide-
 lines  communicated  by  the  Government  of
 India,  Ministry  of  Surface  Transport,  24  pro-
 posals  to  a  tune  of  Rs.  290.95  crores,  were
 gent  to  Government  of  India  for  release  of
 funds  under  Central  Road  Fund.

 Government  of  India  have  sanctioned
 only  four  proposals  to  a  tune  of  Rs.  7.81
 crores.  The  remaining  20  proposals  to  a
 tune  of  Rs.  283.14  crores  are  still  to  be
 approved  by  the  Government  of  India.

 So,  |  request  the  hon.  Minister  that  the
 proposal  regarding  upgradation  of  22  State
 Roads,  as  National  Highways,  andthe  other
 proposal  for  release  of  fund  under  Central
 Road  Fund  should  be  cleared  by  the  Gov-
 ernment  of  India  immediately.

 Andhra  Pradesh  is  a  coastal  State.
 ‘Government  of  India  has  proposed  to  up-
 grade  the  State  road  from  Tada  to  Ichapu-
 ram  as  the  National  Highway.  Tada  is  in
 Tamil  Nadu  and  Ichapuram  is  on  Orissa-
 Andhra  Pradesh  border.  One-third  of  the
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 road  has  been  completed  and  one-fourth  is
 yetto  be  completed.  If  this  roadis  developed
 it  will  serve  the  development  of  the  entire
 coastal  States  of  India,  as  it  covers  almost
 fourStates.  This  will  also  help  the  fishermen
 in  ०  great  way.  They  can  sell  fish  and  other
 products  to  other  States.  So,  |  request  the
 hon.  Minister  to  kindly  look  into  this  matter
 and  clear  this  Ichapuram  to  Tada  road  as
 early  as  possible.

 There  is  one  more  proposal  from  the
 Government  of  Andhra  Pradesh.  There  is  an
 inter-State  road  in  Andhra  Pradesh,  con-
 necting  Pondicherry  State,  that  is  from  Kak-
 inadato  Yanam  via  Tallarevu.  ।  ७5  proposed
 to  involve  only  Rs.  3.6  crores.  This  proposal
 is  pending  with  the  Central  Government  tor
 a  long  time.  |  request  the  hon.  Minister  to
 clear  this  project.

 Lastly,  |  would  like  to  say  thatthere,  is  no
 national  highway  in  my  constituency,  Amal-
 apuram.  The  population,  particularly  in  my
 district,  is  about  50  lakh.  More  than  half  of
 the  countries  of  the  world  have  less  popula-
 tion  than  that  of  my  district.  We  have  been
 asking  the  Central  Government  forthe  clear-
 ance  of  two  projects,  that  is  Yedarlanka
 Yanam  and  a  bridge  on  Gautami,  Muktes-
 waram-Kotipalli.  You  may  kindly  look  into
 the  matter.  |request  the  hon.  Minister to  take
 proper  action  in  this  regard.

 Thank  you,  Sir.

 [  Translation]

 SHRI  TEJSINGHRAO  BHONSLE
 (Ramtek):  Mr.  Chairman,  Sir,  |  rise  to  sup-
 portthe  National  Hignways  Amendment  Bill.
 It  is  a  much  delayed  Bill  moved  by  the
 Government.  The  present  proposal  was  not

 brought  to  the  fore  at  the  time  of  first  amend-
 ment  made  under  the  section  Seven,  be-
 cause  it  was  stipulated  that  under  the  provi-
 sions  of  this  Section  no  tax  or  recovery
 should  be  charged  through  toll  tax.  Conse-
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 quently,  the  condition  of  the  national  high-
 ways  continued  to  deteriorated  throughout
 the  country.  When  our  hon.  Members  make
 foreign  vast  to  the  country  like  Japan,  Amer-
 ica  or  say,  any  other  countries,  they  must
 have  observed  that  there  is  a  visit  difference
 between  the  highways  of  those  countries
 and  to  that  of  ours.  The  highways  of  our
 country  are  the  highways  only  for  the  name
 sake.  Some  of  the  hon.  Members  have
 pointed  out  here  that  on  these  highways,  it  is
 difficult  to  drive  even  at  the  speed  of  50
 kilometer  per  hour.  At  times,  there  are
 accidents  in  such  conditions  resulting  into
 deaths  of  many  persons.  Thus  it  was  felt
 deligatory  to  make  certain  provisions  to
 avoid  such  events.

 Asumof  Rs.  1400.0  crore  was  spent  on  it
 during  the  Seventh  Five  Year  Plan.  Thereis
 something  yetto be  done  even  inthe  present
 Eighth  Five  Year  Plan  in  this  regard,  but  |
 think  that  it  will  make  hardly  any  difference  in
 the  situation,  because  itis  a  very  big  project.
 When  the  national  highways  came  into  exis-
 tence  at  that  time  there  used  to  be  less
 loading  on  trucks,  but  on  the  contrary,  trucks
 are  over-loaded  now  a  days  that  is  why  the
 national  highways  are  now  getting  damaged
 regularly.  They  need  repairing.  The  Gov-
 ernment  has  to  manage  the  funds  for  it.
 There  is  a  problem  in  this  case  that  those
 who  do  not  utilise  these  roads,  cannot  be
 taxed  and  no  other  tax  canbe  charged  by  the
 Govemment.  You  should  realise  the  amount
 from  those  vehicle  owners  whose  vehicles
 cause  damage  to  the  roads.  The  money
 thus  collected  may  be  utilised  for  repairing
 the  roads,  for  improving  the  conditions  of  the
 bridges  and  for  the  maintenance  of  all  those
 things.

 Ihave  seen  many  accidents  taking  place
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 at  bathing  ghats.  Accident  took  place  due  to
 the  absence  of  walls  on  those  ghats.  Many
 persons  were  drowned  and  died  and  attimes
 even  the  buses  full  of  passengers  fell  into
 water  and  not  even  a  single  persons  sur-
 vived.  |  have  myself  witnessed  such  events
 on  many  places.  At  the  moment,  |  would  like
 to  thank  the  hon.  Minister  who  has  devised
 a  new  source  of  income  and  the  money
 accrued  from  the  above  income  would  be
 utilised  for  the  repairing  of  these  roads  and
 also  for  constructing  new  roads.  (/nterrup-
 tions)*

 [English)

 MR.  CHAIRMAN:
 record.

 ॥  will  not  go  one

 [Translation

 SHRI  TEJ  SINGHRAHO  BONSLE:  Shri
 Fatmi,  who  was  speaking  just  now,  had  fully
 supported  the  Bill.  But  he  really  failed  to
 understand  what  he  was  speaking  because
 he  hadto  oppose  the  Billso  inthe  endhe  had
 Stated  that  he  opposed  the  Bill.  It  is  not  fair.
 Sister  Mahajan  jee  too  holds  the  similar
 opinion.

 The  national  highways  are  spread
 throughout  the  country.  There  are  foursuch
 national  highways  in  Maharashtra.

 [English]

 MR.  CHAIRMAN:  You  kindly  stop  here
 because  we  have  to  start  Half-An-Hour  Dis-
 cussion.  You  can  continue  tomorrow.

 *  Not  recorded.


